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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL
JODHPUR BENC:; I AT JODHPUR

0.A Nos.531/2011, 530/2011, 529/2011, 532/2011, 533/2011, S34/201i with MA
142/2012, 535/2011, 536/2011, 537/201, 538/2011, 539/2011, 540/2011, 541/2011,/
542/2011, 560/2011, 498/2011, 499/2011, 500/2011, 501/2011, 502/2011, 511/2011,
512/2011, 517/2011, S518/2011, 519/2011, 523/2011, 524/2011, 16/2012, 77/2012,
91/2012, 172/2012, 173/2012, 386/2011, 3&7/2011, 482/2011, 483/2011, 484/2011,

485/2011, 464/2011, 465/2011, 466/2011, 467/2011 & 468/2011

Date of decision: /',é( 7% August, 2012
CORAM

HON’BLEDR. KBS RAJAN, JUDICIAL MEMBER
HON’BLE MR B K SINHA, ADMINISTRATIVE MEMBER

2:A No.531/2011

1. Abdul Kadar S/o shri Hafiz Abdul Kadar, aged about 58 years, R/o 12/28
Rehman Colony, Alka Hotel Ke Pas, Udaipur, at present employed as Casual
Computer Operator, in the office of CIT (A), 16, Mumal Tower, Udaipur.

2. Ajit Singh Chauhan S/o Kesar Singh Chauhan, aged about 29 years, R/o

636 Dholi Magri Gali No.2, Udaipur, at present employed as Casual

Computer Operator, in the officz of ITO Ward-2(2), 6, New Fatehpura,

Udaipur.

Bhunveshwar Paneri S/o Onkamath Paneri, aged about 36 years, R/o 37,
Paneri Bhawan, Inside Chandpole, Udaipur, at présent employed as Casual
Computer Operator, in the office ¢f 1TO (TDS), Udaipur.

4, _ Dinesh Jain S/o0 Shri Shanti Lal Jain, aged about 30 years, R/o H.No.208,
Paras Apartment, at present emplcyed as Casual Computer Operator in the
office of ACIT Circle-2, 6, New Fatehpura, Udaipur.

5. Hira Lal Dangi S/o Sh. Mighu Lal Dangi, aged about 19:years, R/o
Khatikwada, Bedla, Udaipur, Peon, at present employed as Casual Peon in the
oftice of JT CIT, 6, New Fatehpura, Udaipur.
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OA No.530/2911

1. Nagraj Meena S/o Kanji Meena, aged about 38 years, R/o village Khokhadra,
Kherwada, Udaipur, at present employed as Casual Peon, in the office of ITO
Ward-1 (#4) 6, New Fatehpura, Udaipur,

Nerayan Lal Dangi S/o Shri Keshu Lal Dang1 aged about 22 years, R/o
Khatikwada, Bedla, Udaipur, at present cmployed as Casual Peon, in the office of
CIT, 16 Muma! Tower, Udaipur. ‘

Narbada Shankar Menariya S/o Sh-i Kalu Ram Ji, aged about 43 years, R/o
village Chirva, Girwa, Udmpm at present employed as Casual Peon, AO (DDO),
Udaipur.

4. Narendara Bhatmgar S/o Shri A<1 ck Bhatnagar, aged about 26 years R/o 30,

QS

(U]

==y, Chitragupt Marg, Mahila Mandal ke Fuss, Udaipur, at present employed as Casual
Pt “2"7”'3’“%\‘ \Peon in the omce ITO Ward-2(1), 6, New Fatehpura, Udaipur.

o 256 Rampura Choraha, Ubhayshrav Ji Road, Udaipur, at present employed as

Narendra Purbia S/o shri Himmat Lal Purbia, aged about 31 years, R/o
'Xu al Computer Operator in the oftfice of CIT, 16 Mumal Tower, Udaipur.



OA No. 529/20,l

" 1.Vikram Arya S/o Shri Bhanwar Lal, ag,ud about 26 years, R/o C/o Shankar Sadan,

in front of Central Jail, Rajnaﬂar Disrict Rajsamand, at present employed as
Casual Chowkidar, in the office of Inccfae Tax, Rajsamand.

2.Ramesh Kumawat S/o Shri Pramanand Kumawat, aged about 27 years, R/o E-239,
Nai Abedi, Kandroli, District Rajsamand, at present employed as Casual Data
Entry Operator, in the office of Incomé Tax, Rajsamand,

3.Prakash Harijan S/o Shri Kishan Lal Haijan, aged about 26 years, R/o Mukherjee
Choraha, Haxuan Basti, Kankroli, District Rajsamand, at present employed as
Casual Sweeper, in the office of lncom » Tax, Rajsamand.

4.1swar Lal Prajapat S/o Shri Bhagwan Lal Prajapat, aged .about 2 years, R/o Village
Banai Post, Binol Via Kuwaria, District Rajsamand, at present employed as
Casual Data Eniry Operator, in the office of Income Tax, Rajsamand.

5.Amba Lal Meena S/o Shri Hajari Lal Meena, aged about 33 years, R/o 50 Indra

Collony, Village Vasol, District Rajsamiand, at present employed as Casual Peon,
in the office of Income Tax, Rajsamand.

OA No.532/2011

1.
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(O9)

Manisih Rawat S/o Shri Dau Lal Ji, aged about 30 years, R/o 14, Mayur Van
Colony, Panerion Ki Madri, Udaipur; at present employed as Casual Computer
Operator, in the office of Guest House, CIT, 16, Mumal Tower, Udaipur.
Manohar Singh Meena S/o shri Nanji: Meena, aged about 30 years, R/o village
Karnpuria, Kuwaria, Sarada, Udaipur, :at present employed as Casual Cook, in
the office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Padmesh Sharma S/o Shri Harishankar Sharma, aged about 29 years, R/o C/o
Yaslnwvant Purohit, Brahmpuri Mohalla: Bansi, Chittorgarh, at present employed
as Casual Computer Operator, in the clhce of Guest House, Addl: CIT, Range
Chittergarh.

Praveen Sandhaya Sfo Shri Sohan:fal Sanadhaya, aged about 25 years,
R/0G107, Gandhi Nagar, Sector-5, (,hittorga.h at present employed as Casual
Computer Operator, in the office of Guest House, DCIT, Circle, Chittorgarh.
Pushkar Choudhary S/o Nandram *Choudhary, aged about 34 years, R/o
Lakharighati, Near Satyanarayan Teraple, Udaipur, at pressnt -employed as
Casual Computer Operator, in theoffice of Guest House, ITO Ward-3,
Chittergarh. v B

QA No. 533/2011

1.

o
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Vijay Singh Chouhan S/o Shri Hari Smgh Chouhan, aged about 333 years, R/o
31, Krisanpura, Gali No.2, Udaipur, at present employed as Casual Peon, in the
office of Jt CIT, 6, New Fatehpura, Udaipur.

Vinod Kumar Chouhan S/o shri Chotu Lal Chouhan, aged about 39 years,
R/0482, Hathi Pol, Chaman Pura, Gali No.9, Udaipur, at present employed as
Casual Peon, in the office of CCIT, 6, New Fatehpura, Udaipur. =@,

Yogesh Meena S/o Shri Omprakash: Meena, aged about 36 years, R/o Swarup
Pura Mavli, Udaipur, at present employed as Casual Peon, in the Ofﬁue of Ito,
TRO, 13-B, Saheli Marg, Udalpur

Klslu n Lal Meghwal S/o Shri Roop. Lal Meghwal, aged about 26; ycars R/o
621, Gali No.3, Machlla Magra, Hiran Magrl Sector {11, Udaipur, at present
emplos ed as Casual Peon, ACIT, Ciréle-2, Udaipur.

Mukta Sharma D/o Slm Nand Lal \huma aged about 31 years;’ Rio 103, AR
Compl °X, bcum 14 Udmpm at p ‘esent employed as vausal Computer

o
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0.A. No.534/2011 with MA No.142/2012

1.

o
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Naresh Menaria S/o Shri Kishan Lal Menaria, aged about 25 years, R/o 255,
Badgoan, Udaipur, at present employed as Casual Computer Operator, in the
oftice of ITO Ward-2 (1), 6, New Fat(hpuxa Udaipur.

Pankaj Joshi S/o Shri Kaluram Ji, eged about 31 years, R/o Shrec.,nath General
Store, Goverdhan Villas, Udaxpur, ‘at present employed as Casual Computer
Operator in the office of ITO Ward -I (1), 6, New Fatehpura, Udaipur.

Prashant Singh Ranawat S/o Mahipal Singh Ranawat, aged about 30 years, R/o
29, Anand Vihar, Near Secondary School, DPS School Road, Sobhagpura,
Udaipur, at pxesent employed as Casual Computer Operator in the office of-Addl.
CIT, Range-2, Udaipur.

Rekha Guhlot D/o Chotu Lal, aged about 36 years, R/o H. M Sec.5 Banjara Basti,
Udaipur, at present employed as Cabual Sweeper, in the office of JCIT, Central,
Udaipur.

Rugesh Dangi S/o Shri Nathu Dang1 aged about 25 years, R/o Village Thor,
Th. G1rwa Udaipur, at present employad as Causal Peon, in the office of CIT (A),
16, Mumal Tower, Udaipur.

OA No.535/2011

£

1.
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Teji Lal Meena S/o Shri Dungar Lal ji, aged about 19 years, R/o Village
Karnpuria, Kuwaria, Sarada, Udaipur, at present employed as Casual Coo, in the
office of Guest House, 1T Guest House, H.M. Sector-11, Udaipur.

Tilkesh Soni $/o Shri Prahlad Soni, aged about 24 years, R/o 342 Lapada, Sunero
Ka Mohallla, Chittorgarh,-at present employed as Casual Computer Operator, in
the office of Guest House, ITO ward-2, Chittorgarh. _

Yashwant Purohit S/o Shri Shyam Lal Purohit, aged about 27 years, R/o
Brahmpuxi Mohalla, Bansi, Chittorgarh, at present employed as Casual Computer
Operator, in the office of Guest Hous¢; ITO, Ward-1 Chittorgarh.

Niranjan Nath S/o Shri Dungar’ Nath, aged about 30 years, R/o C.O.
Gumaniyuwala Aap Kari Aaukt Bhawan, Panchwati, Udaipur, at present
employed as Casual Peon, in the oiiwu of Guest House, CIT< 16 Mumal Tower,
Udaipur.

Dmcsl* Harijan S/o shri Gamera Ji Haxgan aged about 40 years R/o Kachi Basti,
Gandhi Nagur, Harijan Basti, Udaipus, at present employed as Casual Sweeper in
the oftice of Guest House, I'T Guest House, H.M. Sector-11, Udaipur.

Kishan Lal Dangi S/o Shri Udai Lal Dangi, aged about 25 years, R/o village
Manpura, Lakhawali, Udaipur, at present employed as Casual Chowkidar in
Incon e Tax Office, 6, New F atehpur(., Udaipur.

QA No. 536/4011

’ (F'8)

1.

Ravx Shankar Bagoria S/o Late :hn Dagla Ram Bagorxa aged about 30 years,
.R/o Ram Snghji Ki Bari, Secter-11, House No.5G 14, Udaipur, at present
employed as Casual Peon, in the office JCIT (TDS), Udaipur.

Sashi Kala Gari D/o Babu Garu, aged about 44 years, R/o 68. Ward No.49,
Takahar Colony, Udaipur, at present employed as Casual Sweeper, in the
oftfice of ITO TRO, 13, B Saheli' Marg.

Vishram Bariwa S/o Shri Ram Sahai, aged about 36 years, R/o Near Income
Tax Office, Jain Marvle Ki Gali, Kavakheda, Bhilwara, at present employed

. as Casual Waterman/Peon, in the office of Income Tax Officer (DDO),
N\ \ Bhilwara Range, Bhilwara, '
Bajmnux Yadav S/o shri Ram Doadria, aged about 29 years R/o Near
.‘Jagannath Mandir Kavakheda, Bhilwara, at present employed as Casual
/ i\;\/atum.m/Peon, in the office of income Tax Officer (DD), Bhilwara Range,
hihwara,

4



3. Mahendra singh Rf\thoxu S/o Shri Raghuwr Singh Rathore, aged about 24
years, R/o House No.308, Ward No 7, Jawahar Nagar, Bhilwara, at present
employed as Casual Waterman/Peon, in the .office of lnoome Tax Officer
(DDO), Bhilwara Range, Bhilwara,

OA No.537/2011

1. Sohan Lal Dangi S/o Shri Nathu Lal Dangi, aged about 24 years R/o 618,
Gali No.2, Kailash Colony, Machlla’ Magra Hiran Magri, Sector-11; Udaipur,
at present unployed as Casual Peon, in the office of CCIT, Udaipur..

2. Sonali Patwa D/o Sri Ashok Kumdr ‘Patwa, aged about 29 years, R/o 95,

Patwa Street, Jagdxsh Chowk, Uda&pur at present employed as Casual

Computex ‘Operator in the office of ACIT Circle-1, 6, New Fatehpura

Udaipur.

Sonu Chouhan S/o shri G1rdhar1 Lal Ji, aged about 25 years, R/o 54 Gandhi

Nagar, Harijan Basti, Udaipur, at pmsont employed as Casual chcpu in the

office of CIT, 16 Mumal Tower, Ucdipur.

4, Vardi Chand Dangi S/o Shri Jaganuath Dangi, aged about 38 years , R/o

W Dangiyon Ka“Guda, Thesil Girwa, Udaipur, at present employed as Casual
Chowkidar, ITO TRO, 13-B, Saheli Marg, Udaipur.

3. Varsha Mehta D/o Shn Statish Chandra Mehta, aged “About 29 years, R/o
1338, Adarsh ng,ax Sec.-4, Udai pLu at present employed as Casual
Computer Operator in the office of ITO Ward-1 (4), 6, New Fatehpura,
Udaipur, ‘ A

(S}

OA No.538/2011

1. Jai Singh Sarangdevot S/o shri Nizbhay Singh Sarangdevot, aged about 29
years. R/o Brahmpuri, Kanod, Udzipur, at present employed as Casual
Computer Operator in the office of ITO Ward-1(1),6, New U‘atehpura
Udaipur.

2. Jaswant Singh S/o Shri Arjun Smg,]x aged about 32 years R/o Rasah Chowk

Nathdwara, Rajsamand, at present eraployed as Casual Computer Oporator in

the office of CCIT, 6, New IF alchpum Udaipur.

Kamlesh Kumawat S/o shri Ashok Ji Kumawat, aged about 33 years, R/o 2

TA 4%, Hiran Magri Sec.5, Udaipur;, at present employed as Casual Peon in

the office of CIT, 16 Mumal Tower, Ufia1pur

4, Kaniiiya Lal Dangi S/o shri Hakma Ji:Dangi, aged about 35 yedrs; R/o v111age
Bhawarasiya, PO Daroli Udaipur, at.present employed as Casual Peon in the
office of CCIT, 6, New Fatehpura, Udaipur.

5. Kishore Kumar Yadav S/o Shri Bheru Lal Yadav, aged about 41 years R/o

- 719,. Knshanpuxa Near Ganesh Takri, Udaipur, at present employed as Casual =

DU\’C] in the office of CIT (A), 16, \hunal Tower, Udaipur.

(OS]

OA No.53972011 .

uldeep Singh S/o Shri Hari smgh (“hauhan aged about 35 years R/o 31,
rishanpura, Gali No.1, Udaipur at present employed as Casual Peon, in the
Xice of TRO, Udaipur, Newfatehpura, Udaipur.-

esh Chandra Kulambi S/o0 Ram:Chandra Kulambi, aged about 30 years,
7. Meera Nagar, New Rampure Colony, Udaipur, at present einployed as

Computer Operator in the office of AO (DDO), Udaipur.

i.sh Nagda S/o Shri Bhanwar Lf\l Nagda, aged about 30 years, R/o 174,
ri, Hompura, Ganesh Tractor Ka Pass, Udaipur, at present employed as
Sual Computer Operator in the office of ACIT, Circle-2, Udaipur.
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4, Manish Sanadhya S/o shri Shivprakash Sanadhya, aged about 28 years, R/o
44, Kailash Marg Jagdish Chowk, Udaipur, at present employed as Casual
Computer Operator in the ofﬁce of ITO Ward-Dungarpur, 6, Newfatehpura,
Udaipur.

5. Manisha Sharma S/o Shrl_Pushkar Lal Sharma, aged about 33 years, R/o 258,
Ganesh Nagar, Pahada Udaipur, at present employed as Casual Computer
Operator in the office of CIT (A), {6, Mumal Tower, Udaipur.

OA No.540/2011

1. Rajesh Rathod (Sunil) S/o shri Bhawar Singh Rathod, aged about 41 years,
R/o 71, Yadav Colony, Ambamata, Udaipur, at present employed as Casual
Peon, in the office of Guest I[ouse Addl. CIT, R-2, 6, New Fatehpura,
Udaipur.
2. Rajmal mali S/o shri Nagji M'1 1, aged about 34 years, R/c Sichai Nagar,
Kherwara, Chittorgarh, at present employed as Casual Peon, in the office of
A Guest House, ICIT.
= 3. Smt. Geeta Bai D/o shri 1\&1 a1 Lal Ji, aged about 40 years, R/o 20,
~"Panchwalti nagar Palika Colony, Chittorgarh, at present employed as Casual
Sweeper, in the office of Guest Hause, ITO, Chittorgarh.
Sohan Lal Meena S/o shri Ran. Lal Meena, aged about 32 years R/o 155,
i Nela Girwa, Udaipur, at presen: employed as Casual Cook, in the office of
| : Guest House, IT Guest House, H.M. Sector-11, Udaipur.
Sunil Sukhwal S/o Shri Rajkumar Sukhawal aged about 24 years, R/o 350,
Krishna Pura Udaipur, at presert. employed as Casual Peon, in the office of
! Guest House, ITO Ward-2(2), 6, New Fatehpura, Udaipur.

|
|
'! - 4,
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- OA No.541/2011

I 1. - Ambalal Gameti S/o shri Laluram Gameti, aged about 31 years, R/o 109
Kishan Poul Salvi Colony, Udaipur, at present employed as Casual Cook, in
the office of IT Guest House, H.M. Sector-11, Udaipur.

2. Deepak Dangi S/o Shri Nathu Lal Dangi, R/o 21 Khatikwada, Bedla, Udaipur

% at present employed as Casual Peon, in the office of Guest House, ITO Ward-

' 1(1), 6, New Fatehpura, Udaipur.

E Dharmendra Kumawat S/o shri Om Kumawat, aged about 33 years, R/o 3

Nagar Parisad Colon, O/s Braham Pol, Udaipur, at present employed as

Casual Computer Operator, in the office of Guest House, CCIT, 6, New

! Fatehpura, Uaipur.

4. Gopal Dangi S/o shri Ganesh Lal Dangi, aged about 21 years, R/o Lakadwas,
& Mota Devra, Udaipur, at present cmployed as Casual Peon, in the office of
i Guest House, ACIT, C-1, 6 New Fatehpura, Udaipur.

Jumme Khan Pathan S/o shri Akbar Khan Pathan, aged about 31 years, R/o

village Bathera Ki Saray, Droli, Udaipur, at present employed as Casual

Computer Operator, in the office of Guest House, CCIT, 6 New Fatehpura,

~ Udaipur. .

L)
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OA No. 523/2011.

Jitendra Singh Rajput S/o Shri Ratan Singh Rajput aged about 33 years resident of
2l 1-12, Ganesh Mandir Road, Ganchi Nagar, Bhilwara, at present employed as
»Casual Computer Operator, in the Office of Income Tax Officer, Ward No. 4,
- "‘Bﬁ\'\lwara, Range Bhilwara.

H 1
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Jitander Sharma S/o Shri Rameshwar: L.al Sharma aged about 23 years, resident of
Vijay Singh Pathik Nagar, Bhilwara at present employed as' Casual Computer

Operator, in the Office ot Income Tax Officer, Ward No.2, Bhilwara Range
Bhilwara,

Ratan Lal Sen S/o Shri Gopal Lal Sen aged about 32 years, Resident of 17, Kawa
Khera, Bhilwara at present employed.2s Casual Computer Operator, in the Office
of Depuly Conimissioner of Income Tex, Circle, Bhllwara Range; dhﬂwara

(B}

4, Vishal Kumar Modi S/o Shri Jhamak Lal Modi aged about 28 years Resident of

C-239, RK. Colony, Bhilwara at present employed as Casual Computer Operator
in the Office of Income Tax Officer, Ward No. 3, Bhilwara Range, Bhllwara

S. Abdul Qadn S/o Shri Abdul Muqeem Quazi aged about 24 vears, Remdent of In
Front -of Idgah, Sangancn Gale, Bhilwara, at present employed .as Casual
Computer Operator in the Office of Joint Commissioner of Income Tax, Bhilwara
I\anﬂu Bhilwara, :

OA No. 524/2011

~—

1. Rajkumar Mali S/o Shri Rameshwai ‘Lal Mali aged about 23 years, Resident of .-~
Shahpura Road, Sanganer, Bhilwara at present employed as Casual Computer Operator B
in the Office of Income Tax Officer, Ward — I, Bhilwara Range Bhilwara,

2. Bharat Kumar Modi S/o Shri Mohan ,_al Modi aged about 28: )°a1§ resident of C-
239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator in the
Office of Inconie Tax Officer, Ward 4, Bhilwara Range Bhilwara.

3. Gaurav ‘Chouhan /o Shri Ram Prasad Chouhan aged about 21 years Resident of
H 466, Kirti Nagar, Shastri Nagar Extention, Bhilwara at present employed as Casual
Computer Opciator in the Office of Incoxm Tax Officer, Ward No. 2, Bhllwara Range
Bhilwara.

v

4, Pushpkant Sharma S/o Shri Nanu Ram Sharma aged about 31 years Resident of
Jityan, The. Kotri, District Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward 3;‘Bhilwara Range Bhilwara.

OA No. 77/20-:12 1.

Ram Sagar Meena son of Shri Sukhpal Meend

= Resident of House No.71, Ward No.27, Near LIC, Kila Road,
Chittorgarh at present employed on the post of Casual
Peon in the office of Income Tax Officer (DDO)
Chittorgarh.

=By Advocate Mr.J.K Mishra in all the above cases) ‘ <

. ,-‘,/Q'_. Vs. B ‘\ {
1 Union ot Inc’ ia through Secretary, Central Board of Direct Taxes, T\umstry of Finance,
Government iof India, North Block, New Dellii.
2. The leclpal Chief Controller of AchuntS (Pr.CCA), Central Board of Direct
Taxes, New'Delhi.
T3 Cl ief Comnnxslonu of Income Tax (CCA, C.R. Building, Statute Cncle B.D. Road,
. J\lp\




\
. /\Jo
4. The Secretary to Govt. of India, M.x 1st1y of Pexsonnel Public Grievances and

Pensions. Department of Personnel and Training, North Block, New Delhi-110 001.
5. Chiet COlnlﬂlbblOIlLl ol Income Tax, 6 New Fatehpura, Udaxpur

: Respondents
(By Advocalc Mr. Varun Gupta for R 1t03 & 5
- & Advocate Vinit Mathur ASGI with Arnl\m Mathur for R.4)
0OA No0.542/2011
1. Devilal S/o shri Dala Ram, aged'about 25 years, R/o village & Post Moongra,

Via Balotra, Tehsil Pachapadara, District Barmer, at present employed as
Casual Computer Operator in the office eof Income Tax Officer Ward, Balotra
District Barmer.
2. Poonam Chand S/o Shri Hari Bhajan, aged about 26 years, R/o C-7, Ram Bag
Kaga Colony Mahamandir, In the office of Chief Commissioner of Income
Tax, Jodhpur.
Ashok Kumar Sharma S/o Shri Parmanand Sharma, aged about 36 years, R/o
| ' Behind Mandore Krishi Mandi, Maderana Colony, Near Shishu Niketan
! ~* School, Jodhpur, at present employed as Casual Computer Operator, in the
' office of Chief Commissioner of [ncome Tax, Jodhpur.
Barma Meena S/o shri Balal Meena, aged about 22 years, R/o 23 Laxmi
Nagar, Paota, C Road, Jodhpur at present employed as Casual Peon, in the
office of Chief Commissioner of Income Tax, Jodhpur.

(&S}

0A No. 560/2011

1. Gaurav Sharma S/o Shri HariShankar Sharma, R/o House No.474,Ward No.9,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office FHlarumangarh Jn.

l\.)

. Manish Sharma S/o Shri Ram Pratap Skarma, R/o House No.185, Wald No.11,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn.

3. Bhanwar Lal Miind S/o Shri Girdhari Lal Mund, R/o ward No.6, Sector No.12-L,
Purani Kunja, Near Children Park, Hamunanga1h—335512 Hanumangarh- 335512

at repent employed as causal Data Entry Operator in the Income Tax Office
\ Harumangarh In

[

I OA No. 498/2011

! S A ¢ Sanjay Kumar Kumar S/o Shri Harish Kumar, aged about 25 years, resident of
: Near Sarjawa Gate, Kumaharwada, Sirohi, at present employed as Casual
; Comiputer Operator in the Office of Income Tax Officer, Sirohi.

Sarwan Kumar S/o Shri Charan Das aged about 27 years, resident of Keshar Bag,
. Harjan Basti, Behind Central Jail, Ratanada, Jodhpur, at present employed as
A, Casual Sflfalwala in the office of Income Tax under PRO CCIT, Jodhpur.

o N
/ . TN R - I“,‘ N\
fis ’C\\'\ ‘Dinesh -Teji S/ Shri Ramesh Teji, aged about 30 years resident of House No.
//rfat ! L 1@‘ Bombay Motor Choraha Road, Near Bendra Acupuncture, Jodhpur, at
F’

5 I plESent employed as Casual Peon in the Office of Income Tax, CIT (A), Jodhpur.

-"-l‘

“Sfiresh Kumar $/0 Shri Ramesh Kuniar aged about 28 years, resident of Gudria
"“vJu Pilkani Nari, Sumerpur, District Pali, at present employed as Casual



&
Hari Singh S/o Shri.Jai Singh aged about 40 years, resident -ef VIill. Kumtia

Tehsil Bali, District Paii, at present empl idar i g
: ic , ployed as Casual Chowkidar in the of
of Income Tax Officer, Mount Abu, District Sirohi. 7 the office

wn

0A No. 4992011

I. Rajendra Gurjar S/o Shl:li Kishan LzllllGurjar aged about 39 S}eai’s, resident of
_H.No. 17"3, Szu:darpura I C Road,,Jodhpur, at present employed as Casual Peon
m the Olfice of Income Tax Joint CIT, Jodhpur.

2. Hansraj S/o Shri Tulsi Ram aged about 21 years, resident of -Kalal Colony,
Jodhpur at present employed ‘as Casual Chowkidar in the Office of Income Tax,
CCIT. Jodhpur, : :

3. Gautum Samariya S/o Shri Mohan Lal Samariya, aged about 34 years, resident of

Gali No. 11, Kalal Colony, Jodhpur, at present employed as Casual Peon in the
Office of Income Tax, CIT 1, Jodhpus.

4, .Narm:_dm Singh S/o Shri Kishore S?iigh aged about 21 years resident of Gali No.
2, Ganeshpura, Ratanada, Jodhpur, at present employed as Casual Peon in the
Oftice of Income Tax ITO (System), Jodhpur.

Vikram Singh S/o Shri Bal Kishan Singh aged about 31 years, resident of B-76,,A.—
Arvind Nagar, Air Force, Jodhpur;:at present employed as Casual Peon in the
office of Income Tax, CI'T - 1, Jodhpur.

wn

OA No. 50012011

1. Hari Ram Meena S/o Shri Badri Prasad Meena, aged about 26 years, resident of
Cl/o Rajendra Kumar Mahavar, Prithvipura, Rasala Road, Jodhpur, at present
employed as Casual Peon in the Office of Income Tax, Ward - 1(3), Jodhpur.

2. Shaileridra Shankhla S/o Shri Surendra Singh Shankhla aged about 26 years,
resident of Manak Chowk, Jodhpur; at present employed as Casual Peon in the
Office o[ Income Tax Ward 2 (2), Jodhpur.

Alok Vyas S/o Shri Jagdish Narayan, aged about 26 years, résident of Sector —
7E, 39 Kudi Bhagtasani H.B. Jodhpur, at present employed as. Casual Peon in the
Office of Income Tax, Valuation Ollicer, Jodhpur. - '

(%)

4, Gulab_S/o Shri Hari Bhajan aged atout 33 years, resident of Ram Mohalla, Kaga
Colony, Jodhpur, at present employzd as Casual Computer Operator in the Office
of Income Tax Ward 3 (3), Jodhpur.* ) :

. Amit Pandit S/o Shri Hari Das agéd about 28 years, resident of Udai Mandir,

N

Tilak Nagar, Jodhpur at present employed as Casual Peon in the Office of Income ___

Tax Officer (Audit), Jodhpur.

OA No. 501/2011

. Lal Chand Nath S/o Shri Laxman Nath aged about 31 years, resident of 44-B,
UTeAdarsh Nagar, Pali, at present employed as Casual Computer Operator, in the
~TENTT . R

Rt {fice of Income Tax, Joint CIT, I all.‘

S ANar Singh S/o Shri Ram Karan Singh aged about 26 years, resident of House
) OINOL 346, Subhash Nagar A, Pali, at-piesent employed as Casua!l Waterman / Peon
: ‘)i%?c Oftice of Income Tax, Joint CIT, Pali. -

s ’

!
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Ishwar Sharma S/o Shri Parshram Sharyna, aged about 26 years, resident of House
No. 52, Rajendra Nagar, Near Mahilg Police Thana, Pali, at present empioyed as
Casual \\/dlum'm / Peon in the Office m "Income Tax, Joint CIT, Paii. -

LS )

4. Sharwan Kumar Bhati S/o Late Shri B inja Ram aged about 34 years resident of
Vill. and PO Barsa Via Marwar Junc‘1on District Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Joint CIT, Pali.

Lalit Kumar S/o Shri Bhanwar Lal aged about 25 years, resident of Vill. and Post
Indra Colony, Raiko Ki Dhani, Khinwara, Via Marwar Junction, District Pali, at
present employed as Casual Computer Operator, in the office of Income Tax,
Joint CIT, Pali.

wn

OA No. 50272011

1. Lalit Gehlot S/o Late Shri Mangi Lal-aged about 27 years, resident of Vill, and
Post Dhamli, Via Marwar Junction, Pali, at present employed as Casual Waternan
o / Peon, in the Office of Income Tax, Joint CIT, Pali.

o

Tulsi Ram Jod S/o Shri Khema Rain aged about 32 years, resident of 352,
— Subhash Nagar — A, Pali, at present employed as Casual Sweeper / Safaiwala, in
N the office of Income Tax, Joint CIT, Pali,

Sharwan Vyas. S/o Shri Ganpat Lal aged about 29 years, resident of 5, Sunder
Nagar, Behind Bangad College, Pali, lqt present employed as Casual Computer
Operator in the Of hcc of Income Tax, Jomt CIT, Pali.

(OS]

4, Smt. Bhanwari Devi Wife of Late Slui Tara Nath, aged about 37:§/ears resident of
C/o Income Tax Office, Nagaur, at pre esent employed as Casual Peon in the Office
of Income Tax Oflicer. Nugaur,

Kailash Kumar Chawariya S/o Shri Prem Ram aged about 36 years, resident of
Behind Ganesh Talkies, Sumerpur, District Pat employed as Casual Peon /
Safaiwala, in the Office of Income Fa\ Joint CIT, Pali.

W

6. Dinesh Vaishnav S/o Shri Hari Ram ~Vaishnav, aged about 22 years, resident of
Railway Station, Mokhalsar, District Jalore, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Jalore.

OA No. 51172011

N

.. L Vinod Godara S/o Shri Sahab Ram aged about 29 years, Resident of Ward No.

' 13, Adarsh Takeej Road, Purani Abadi, Sriganganagar, at present employed as

Casual Computer Operator, in thé Office of Income Tax ACIT, Circle
Sriganganagar.

o Ramesh Soni S/o Shri Balram Soni éged about 23 years, resident of Ashok Nagar

- B, New Child School, Sriganganager at present employed as Casual Computer
Operator in the office of Income Tax J’ CIT, Range Sriganganagar.

. Randhir Kumar S/o Shri Lal Chand- aped about 25 years, resuient of Village 36
: "‘L‘i\‘P Tchsil Padampur, Sriganganagar. at present employed as Casual Computer
T Opemlm in the office of In( ome Icm {TO Ward No 2, bugm&,auagar

i Chander S/o Shri Bhan\vau “.al, aged about 29 years, resident of Ward
-Behind Sukhwant Cinemna,  Purani Abadi, Sriganganagar, at present

7




|
|

(4

employed as Casual Waterman ./ Peon, in the office of Income Tax,
Srigi.nganagar, h

Sohan Smgh S/o Shri Raj Kumar é.alm aged about 24 years, resident of C/o 55-
56, Ward No. 2, Bharat Nagar, Purani Abcldl Sriganganagar, at present employed
as Casual Wmennan / Peon, in the office of Income Tax, Sriganganagar.

0OA No. 512/2011

1.

o

Mohg. Irfan S/o Shri Mohd. Gulfam aged about 25 yers, resident of Ada Bazar,
Mochhio Ki Ghati, Niwar Gharo Ka Muhalla, Jodhpur, at present employcd as
Casual Peon in the office of Income Tax, CTIT, Jodhlpur.

Vikram S/o Shri Manohar Lal aged. about 27 years, resident of Quarter No. C-
36/11, Reserve Police Line, Ratanada, Jodhpur at present employed as Casual
Peon. in the office of Income Tax, CClT Haqrs., Jodhpur. :

Rauen Lal S/o Late Shri Gyarsa Lal ag,cd about 48 years, resxdent of Plot No. 68,
Indra Colony, Near Sati Mata Mandir, Jodhpur, at present employed as Casual
Sataivwala/ Sweeper in the Cilice of Income Tax, PRO, CCIT, Jodhpur.

Kishore S/o Shri Puran Das Dhariwal, aged about 29 years, resident of Inside ’

Jalori Gate, Harijan Basti, Madho Beg, Jodhpur, at present employed as Casual
Safaiwala / Sweeper in the Office of Income Tax Officer.

0OA No, 51772011

I

(OS]

Vimal Kumar Swami S/o Shri Niranjzﬁf Lal Swami aged 33 years, Resident of C/o
Shashi STD PCO, Tilak Nagar, Bikaner, at present employed as Casual Data
Entry Operator in the Office of [TO, Ward 2(2), Bikaner. -

Krishan Kumar Kansara S/o Shri Manohar Lal Kansara, aged about 25 years,
Resident of Golchha Mohalla, Bikaner, at present employed as Casual Data Entry
Operator in the Office of JCIT, Range -— 1, Bikaner.

Madhuri Sarswat D/d Shri Kamal Kishdre Saraswat aged about.22 years, resident
of Panchmukha Road, Behind Kalimata Mandir, Rani Bazar, Bikaner, at present
employed as Casual Data Entry Operatot in the Office of ITO (TDS) Bikaner.

Shravan . Kumar Shankhla $/o Shii Magm Ram Shankhla aged about 22 years,
resident of Ward No. 19, Shriramsar, Bikaner, at present employed as Casual Data
Enuy Ogperator in the Office of 1TO, Wam 7(1) Bikaner.

Mahendra Singh Panhax S/o Shri Gulab mgh Parihar, aged abolit 28 years, Shri
Karni Sewa Sansthan, FCI Godam Road, Indira Colony, Bikaner," at present
employet! as Casual Waterman in the Oftice of JCIT, Range — 1, Bikaner.

Ravindra Kumar S/o Shri Bhanwar Lal azed about 25 years, Resident of 169-B,
Sadul Ganj, Bikaner, at present empIO/ﬁd as Casual Waterman in the Office of
CIT, Bikaner.
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OA No. 5182011 Y

1. Sharwan Kumar Meghwal S/o Shri Gebi Ram Meghwal aged sbout 36 years,
resident of Ward No. 19, Meghwal Mobhalla, Shriramsar, Bikaner, at present
employed as Casual Waterman in the Office of ITO (Tech.), Bikaner.

2, Hari Prakash Suthar S/o Shri Kishan Lal Suthar aged about 31 years; resident of
Near B.D. Kalla House, Daga Mohalla, Bikaner, at present empluyed as Casual
Data Entry Operator in the Oiﬁce of I7 O Ward 1 (2), Bxkaner »

Rajesh Kumar Jhungh S/o Shri Champa Lal Jhungh, aged about 26 years,
resident of Opp. Nagar Nigam Bhandar, Kamla Colony, ‘Bikaner, at present
employed as Casual Sweeper, in the office of JCIT, Range-l Blkaner

o

4. Mahender Kumar Ramawat S/o Shri Gopal Das Ramawat aged 29 years, resident
of Behind OBC Bank, Chhimpon Kz Mohalla, G.S.Road, Bikaner 334001, at
present employed as Casual Data Entry Operator in the Office 6f 1TO, Ward 1 (4),
Bll\anu
e "5 Praveen Sharma S/o Shri Charanjee: aged 29 years, resident of Ward No. 8, Near
& Shiv Mandir, Kashmiri Mohalla, 'Jetsar, District Sriganganadgar; at present
employed as Casual Data Entry Opegator in the Office of ITO, Suratgarh.

0. Sukhvinder Singh S/o Shri Gurmej 3ingh aged 29 yema;'resident of House No.
145, Jakhad Colony, Near Agrasen Nagar, Snganganagar at present employed as
Casual Waterman in the Office of ITO, Suratgarh Pl ’

OA No. 519/2011

I Kamal Kishore Swami S/o Shri Hanuman Das Swami aged about 26 years,
resident of Outside Usta Bari, Near Harsholav Talab, 1Chhota Ranisar Bass,
Bikaner — 334001, at present emploved as Casual Data En iry Cperator in the
Office of CIT (A), Bikaner. L

Shiv Kumar Swami S/o Shri Hanuman Das Swami ‘aged about 32 years, resident
of Outside Usta Bari, Near Harsholav Talab, Chhota Ranisar Bass, Bikaner 334
001, at present employed as Casual Data Entry Operator in the office of 1TO,
Ward 1 (3), Bikaner. .

o

W

Jitendra Jhungh S/o Shri Champa Lal Jhungh, aged about 33 years, remdent of
Opp. Nagar ngxm Bhandar, Kamla Colony, B1kaner at present employed as
Casual Sweeper in the Office of CIT, Bikaner. _

.

P Ram S'waroop Meena S/o Shri Mohar Lal Meena, aged about 36 years, resident

! of Village Bamrda, Mukam Devli Ki Dhani, Post Chokdi, 1Via Chala, Tehsil
Srimadhopur, Sikar 332 737, at present employed as ""\sufu Waterman in the

,%?%\Oftlce of JCIT, Range — 1, Bikaner.

/fl’ Aiﬁ . —
,///‘PA/ /:”KE? &\ ]\;1\\mal Kumar Kheriwal S/o Shri Surja Ram Khedriwal, aged about 37 years,
i [" L7 &lon <) resident of 33, Chankaya Nagar, Old Shiv Bari Road, Bikaner 334 003, at present
i ( . {£ ) E\ éﬁpﬁoyed as Casual Data Entry Operator in the Office of ITO \Tecl D Blkaner
,c‘:“.l(\ \ n(‘l
N 'R\:U/,II\um ar Barupal S/o Shri Dala Ram Barupal, aged 37 years resident of Ward

N9 19, Meghwal Mohalla, Shriramsar, Bikaner, at present employed as Casual
-k Waterman in.the Oftice of ACIT, Circle - 1, Bikaner.
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" Yashwant I\umax Rawal S/o Shri Bhanwax Lal Rawal,
Resident of Village Sarneshwarji, Post Office Mandwa,
Dist.Sirohi, at present melO} edonthe --
Post of Casual Chowkidar in the office of: - :
Income Tax Office, Mount, Abu,Dist.Sirohi. . S :

i

OA No. 482/2011

IR Tabish Anwar son of Shri Anwar Hussain, -
Resident of 164, Mohan Nagar-A, BJS Colony
Jodhpur at present employed as Casual Computer -
Operator in the office of JCIT-], Jodhpur

2. Jagdish Singh Rathore son of Shri Mangu Singh,
Resident of Near Kalka Mandir, Maderna Colony,
;, _ . Jodhpur at present employed as Casual Computer
BN Opcra’ior in the office of Income Tad War-1 (1), Jodhpur
: , 3. Rajendra Kumar Parihar son of Shri Om Prakash Pauhzu, o o~
b Resident of Indra Colony, MahamandirJodhpur = . -~ - B

At present employed as Casual Computér Operator,
In the oftice of Income Tax Ward-I(2} Jodhpur.

4, Kanhaiya Lal Son of Shri Basti Ram,* s
. Resident of Gali No.1, Gandhipura, BJS, Jodhpur .+ . -7 5uin .
i At preent employed as casual CompL.ter Operator in the ofﬁce '
Of Income Tax Ward-1(3), Jodhpur

w

_ Vipul Tandan son of Shri Krishan Kumar Tandon
Resident of 25/E-29, CHB Jodhpur at'present :
Employed as Casual Computer Operator i
In the office of Income Tax Ward-1(3) Jodhpur.

O A No. 483/2011

1. Ramesh son of Shri Gopi Lal, i
Resident of Gandhi Chowk,Sardar Patél Marg,
Jalore at present employcd as Casual
Computer Operator in the office of Income Tax
- Officer, Jaloxe

: ,'Ra)u Ram Mali son of Shri Amara, resxdent of . e

- , , Behind- FCI Godown, Jalore at present employed .

i P i As Casual Chowkidar in the office oflnuome S —,
SLo i Tax, Oi‘ icer, Jalore, - : ‘

b

5 ‘;N‘upat Lal Parihar son of Sit Chhog:,a I\am
L, L Résident of Indra Colonyu, Kalapura thvganj
S > ~Dist.Sirchi at present employed as Casuil
o Chowkidar in the office of Income Ta)f Ofﬁcer
Sirohi. :
4. Hitesh Chandra son of Shri Magan Lal
Resident of Near New Bus Stand, Galy Mo.2,
e\ Sirohi, at present employed as Casual Watexman
. inthe office of Income Tax Officer, Sirchi.
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0A No. 484/2011

5
Smt.Lalita wife of Shri Himamt Kuﬁ'*a;i!r resident of "+
Near Old Police Line, Jhupdi Road, & 1rohl at plesent

employed as Casual Safai Raunac.ln a1 in thn, ofﬁce of mr‘ome :
Tax Omcel Sirohi. -

1.

O A No. 485/2011

Jitendra Kachawaha son of Shri Mishri Lal -
Resident of Near Raj Mahal Middle School,
Ajay Chowk, Jodhpur at present employed as Casual 3
Computer Operator in.the Income Td‘(. Office,Circle LJodhpur..

Deep Singh son of Shri Bhanwar Ssmah S
Resident of Mata Ji Ka Gole Mandir; Maderna Colony,
Jodhpm at present employed as Casual Computer - -
Opcmtox in the office ot Income Tax Ward 2(2) Jodhpur
Ugam Singh son of Shri Chandra Smgn resident of
Near-Kalka Mandir, Maderna Colony, Jodhpur at : - -
Present employed as Casual Computei Operator i in
the ofﬁce of Income Tax Officer (Tech) Jodhpur, .,

Kushal Singh son of Shri Bhanwar Smegh »
Resident of Mata Ji Ka Gole Mandir; Maderna Colony,
Jodhpur, at present employed as casu: 11 Computer - ot
Operalor in the office of Income Tax' Officer (Audit) Jodhpur

Daulat’son of Shri Suraj, 1@51dent of - O
Opp.Mahamandir Railway Station, Kam Bag Scherne ‘
Jodhpm at present employed as Casual Peon
in the oflice of Incomc Tax Ward-I1(1)
Jodhpur.

1.

[ ]

o

.. s Inside Nagauri Gate Kila Road, Jodkgiar at present’
Vemr loyed on the post of Casual Cho delar in Guest
/\ = ’M“"\Hﬁus\c CCIT Office, Jodhpur. i

iy AP

-~
f,mr T

Praveen Singh son of Shri Madan Singh
Resident of 1/S Hem Singh Katala, Mahamandir :
Jodhpur at present employed as Casual Peon in the ofﬁce T
OfIncom, Tax, CCIT, Jodhpur. SN

Mahendm Singh son of Shri Amar Smgh B R
Resident of Abaynagar, H.No. 93-A, leatavera Mangra Pungla‘ -
Jodhpur at present employed as Casual C howkldar in the office -

of Income Tax, CCIT, Jodhpur. : N

Su1esh ‘Kumar son of Shri Kishan Chaiid Samarlya g
Resident of Kalal Colony, Gali No.9 - ST

Satvger Son of Shri Bhanwar Lal, re<1c ent of ;

Ploy 1 N8, Near Central Jail, Keshar Bag, Ratanada -

Jod gug at present unploy ed on the post of R
C'1 fhowkidar in Guest House, CLIT R

e OﬂlCL{Iodh ur,




P
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OA No. 464/2011

1. Arun Kumar son of Shri Hansraj !
resident of H.No.53, Prithvipura, -
‘Rasala Road, Jodhpur at present employed

On the post of Peon, in Income Tax Office,
Paota C Road, Jodhpur,

2. Santosh Kuamr son of Shri Tara Chand Chandel -
Resident of Gali No.04, Kalal Colony, Nagauri Gate,
Jodhpur at present employed on the post of Peon ., .-
in come Tax Office, Paota C Road Jodhpur

3.

Ra_]L' son of late Shri Bhanwar Lal, 1esxdent of H. No 29
Shankar Nagar,Sangariya Fants,

Jodhpuz at present employed on the 'post of Peon
in Income Tax Office, Paota C Road, Jodhpur, =

4. Mahendra Gurger son of Shri Kishan Lal Lal ' ‘ @
Resident of Plto No.173, Ist C Road, Paota Jodhpur Income . o

Tax Colony at present employed on the post of Peon
in Income Tax Office, Paota C Road, Jodhpur.

(4

Chandra Prakash son of Shri Dev Das Rankawat
Resident of Near Gokul Niwas, Umed Chowk,

Jodhpiu at present employed on the post of Peon -
in Inccme Tax Office, Paota C Road Jodhpur

6. Deepa Ram son of Shri Raju Ram, rcmdent
Of nedr Income Tax Department, Balotra,
Distt. Barmer at present employed or:'the
Post of Peorv/Computer Works in the
Office of Income Tax Officer, Balotra Distt. Barmer,

OA No, 465/2011

L

Gopal Lal Prajapt, son of Shri Kana Ram,
Resident of Om Colony, Gangwa Road,
Makrana, Dist.Nagaur at. present enployed
As Casual Computer Operator i1l the office -
Of Income Tax Officer (DDO), Makarana Distt. Nagaur

.

2. Anandi Lal Saini sons of Shri Haldeen Ram _ .
Resident of Near Trimurti Mandir, * R e
Jhaira Talab, Makrana. Distt. Nagaur " o B T
at present unployed as Casual Computer Operator in the ofhce
Of Income Tax Officer (DDO), Makarina,Distt.Nagaur., -~ -

Tikam Chand Sen son of Shri Gordhaii'Lal,
Resxdent of Gangri Chowk, Mithri,

= =‘Feh\sxlN‘\\aC1ty Dist. Nagaur,
\Atpxc:suu employed as Casual Peon '™

piheioftice of Income Tax O{hccr (DDO)
M&kargum Distt.Nagaur, "

e e -
—————
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5

Hukum Chand Sain son of Shri Gordhar Lal, S
Resideni of Gangri Chowk, Mithri,, Tehs.ll Nawa City, -
Dist. Nagaur at present employed as Cesial '
Chowkidar in'the oflice of income Tax’ ()lilcer (DDO) ‘
Makarana, Dist.Nagaur.

" 0A No.4G6/2011

N

o

o

3.

Manoj Kumar Bora S/o Shri Magen Lal Bora, aged about 43 years, R/o
Gungsa Ki Gali, Lohiyon Ka Chowk, Nagaur, at present employed as Casual
Computer Operator in the office of Income Tax Officer, Nagaur.

Satyanayan Kansara S/o Shri Mulidhar Kansara, aged about 28 years, R/o
Kansara Ka Mohulla, Opposite Jagdamba, Ayurvedic MG Road, Nagaur, at
present employed as Casual Compuler Operator in the ofﬁce of Income Tax
officer, Nagaur.

Nitesii Toawat S/o Shri Narendra l<.umar Tolawat, aged about 26 years, R/o
Tolawato Ki Pole, Machhion Ka Chowk Nagaur, -at present employed as
_ Casual Computer Operator in the office of Income Tax Officer, Nagaur.

“ Narendra Meena S/o Shri Gokul lai Meena, aged about 29 years, R/o village
Kalanchapum Tehsil Devli, District Tonk, at present employed as Casual
Clowkidar in the office of Income Tax Officer, Nagaur. |

Laxman Singh S/o Shri Ram Dev, aged about 25 years, R/o Kasuwara,
Nakash Gate, Nagaur at present empioyed as Casual Chowkldar in the office
of Income Tax Officer, Nagaur. L

(o]

1.

OA No.467/2011

Chandra Prakash S/o Shri Rameshwar Lal Ramawat, ahged about 24 years,
R/o Azad Chowk, Ramawat Street, Barmer, at present employed as Casual
Computer Operator in the office of Income Tax Officer (DDO), Barmer.
Bhanwal Lal Chaudhary S/o Shri Gena Ram Chaudhary, aged about 26 years,
R/o village Ramsaria, Post Baitu Bhopji District Barmer 344034, at present
employed as Casual Peon in the oftice of Income Tax Officer (DDO), Barmer.
Lalit S/o shri Gauri Shankar, aged about 24 years, R/o Jaswant Ki Ghali,
Batasagar, Jodhpur , at present employed as Casual Pem m the office of
Income Tax Officer, Ward-1I (I), CIT 1%, Jodhpur. -

Smt.. Lalita W/o Slm Ashok Kumar, aged about 36 years, R/o Kalu Khan
KiHaveliRasala Road, Jodhpur, at present employed as Casual Peon in the
office of Income Tax Officers (TDS-1) (DDO), Jodhpur

~7 OA No. 468/”011

OS]

e 1.

Indur Singh Chauhan S/o shri Babu Smf,h Chauhan, aged about 51 years, R/o
Maderana Colony, Near Kalka Mata Mandir, Jodhpur At present employed as
Casual Labour (Peon) in the office of [TO TDS-II, Jodhpur.- '
Pradecp Singh S/0 shui Sawai Singh, R/0 Sadar Bazar, Dhan Mandi, Jodhpur
at present employed as Casual Lasour (Peon) in the office of ITO TDS-II,
Jodhpur,

" Amrav Dan Charan S/o Bhanwar Dan, aged - about 28 years, R/o
- Higlaghnagar, Laxman Ghati, Soorsagar, Jodhpur at presem Prnployed as
. Casual Labour (Peon) in the office of [TO TDS-II, Jodhpur. .
_ Manisha D/o Shri Bali Singh, aged about 24 years; R/o Nathu Ka Nohra,
L Kubian Ka Bas, Umed Chowk, Jedhpur at present employed as Casual
T Compulu Operator in the oihce cf Asstt, Commissioner of Income Tax —
- ’I‘DS,II Jodhpur,
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{By Advocate Ivir. JK Mishra in all the above cases)

Veti;us

. Union of India through Secretary, Cent al Board of Direct Taxes, Mmlstry of
Finance, Government of India, North Block, New Delhi.

The Priiicipal Chief Controller of Accounts (Pr.CCA), Cennal DOard of Direct
Taxes, New Delhi. :

1o

(%)

W

Chi

ef Commissioner of Incoime Tax (C(‘A), C. R Bulldmg, Statute Clrcle, B.D.

Road, Jaipur.

The Secretary to Govt. of India, Munsny of Personnel, Pubhc Grievances and
Pensions, Departnient of Personnel and Training, North Block, New Delhi-110 001.

Chi

ef Commissioner of Income Tax, Paota C Road, Jodhpur-II, Jodhpur
. Respondmts

‘‘‘‘‘

(By Advocate Mr. Varun Gupta for R 1to 3 & 3. and Advocate Mr Vm1t Mathm ASQGI .

with Ankur Mllhlll or R.4)
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o OA No0.386/2011

1.

]

Anil Kumar Solanki S/o Shri Bhanwar Lal Solanki, aged about“26 years, R/o
H.No.8, Baldev Nagar, Mata Ji Ka Than Road, Mangra Poonjla, Mandore,

Jodhpur, at present employed on the post of Peon in the office of Commlsswner 7

of Income Tax- I1, Jodhpur.

Deepak Parihar S/o Shri Dhanraj Pauhar, aged about 23 yearg, R/o Maliyon
Ki Dhani, Pipar Road, Jodhpur, at present employed on the pos: of Peon, in the
office of Assistant Commissioner of’ Iucome Tax (IIQ), Olo Commm ioner of
Income Tax-Il, Jodhpur,

Purkk Das S/o Shri Dhan Das, aged about 32 years, R/o Village Binjwariya,
Via Tinwari, Tehsil Osian, District Jodhpur, at present employed on the post of
Peon, in the office of Income Tax Ofticer, Ward-3 (4), Jodhpur.

Pren P'rakash Sahu S/o Shri Poona Ram Chaudhary, aged aboui 23 yecuo, R/o

Income Tax Colony, Mandore Road, Jodhpur, at present employed on the post
of Peon, in the office of Income Tax Ofucex Waxd -1 (2), Jodhpur

OA No.387/201 1]

L.

o

(98]

LA

Jaidzep Solanki S/o Shr1 Nirmal Qolankl, aged about 30 years, R/o “Mohan
Villa”, Opp. Gokul Niwas, Umed CGaowk, Jodhpur, at present employed on
the post of Computer Operator, in the office of Incom\, Ta*( Offlcer Ward-
3(1), Jodhpul

Bhawani Singh S/o Shri Kuku Singly, aged about 27 yeaxs R/o D.S. Colony,
Near Medical College, Jodhpur, at present employed on the post of Computer
Operator, in the office of Commissidner of Income Tax-II, Jodhpur. -

Mahavcel Sinigh Chaudhary S/o Shri Heera Lal Chaudhary, aged about 24

years, R/o Income Tax Colony, Mandore Road, Jodhpur, at present employed -

on the post of Computer Operator, 'in the ofﬁce of Addl Comrmsswner of
Income Tax, Range-3, Jodhpur, '~ .

Rakesh Puri S/o Shri Govind Puri, dged about 23 years, R/o Mata J1 Ka Than,
Manara Poonjla, Mandore, Jodhpur at present employed on the post of
Compter Operator, in the office OI Assmtant Commlssmnrr )‘ Tocome Tax,
Circle-3, Jdohpur.

5 Ny Suren dxa Bhati S/o Shri Kishori Lak aged about 34 yeals R/o oheet on

/‘,

\Inlun o Shiv Mandir, Ratanada, Joghpur, at present employed on the post of

\Comp ner Operator, in the office of fncome Tax Ofﬁcer Ward-3(2), Jodhpur.




T

4 (By Ad-\\'lbcate Mr. Varun Gupta for R Ito 3 and Advocate Mr V1n1t Mathur ASGI w1th
. = Ankur Mathur for R.4)

7.
(By Advocate Mr. JK Mishra in all the cases)

7

Shankar Lal Parmar-S/o Late Shri Mana Ram, aged about 35 years, resident of
C/o Shri Arjun Singh Prajapat, F.N».8, Ram Nagar, Bhadwasiya Jodhpur, at
present employed on the post of Computer Opelator in the office of Income

Ta\ Officer, Ward-3(4), Jodhpur.

Versus

. Union of India through Secretary, Central Board of Direct Taxes, Ministry of

Finance, Government of India, North Block, New Delhi.

The Principal Chief Controlloer of Accounts (Pr. CCA) Central Board of Direct

Taxes, New Dehi.

Chief Commissioner of Income Tax (CCA) CR. Bulldmg, Statute Circle, B.D.

Road, Jaipur.

The Secretary to Govt: of India, Mmlstry of Personnel, Public Grievances and
Pensions, Dc.paxtment of Personnel and Training, North Block New Delhi-110

001.

E
QA No. 91/2()12

1.

o

to

VS )

=

i

5.

1.

Gauri Shankar S/o Shii Kishn Lal Maru,

R/o Ward No.18, Naiyon-ka-Mohulla,] ~
Napasar, Bikaner at present

Employed as Casual Chowkidar, in the o.tice

Of Assistant Commissioner of lncome {“ ax
(Central), Bikaner.

Mohd. Umar S/o Shri Anwar Ali, R/o Telyeon- ka—MohulIa,‘ ', o
Near School No.9, Fad Bazar, Bikaner -

At present employed as Casual Waterman
In the office of Assistant Commissioner of
Income Tad (Central), Bikaner.

(By Advocate Mr. JK Mishra)

Vs

Union of India through Secretary, Central Board of Direct. Taxes ‘Ministry of

Finance, Government of India, North Block, New Delhi.

The Principal Chief Controller of Acwunts (Pr. CCA), Ccntxal Board of Direct

Taxes, Neav Dethi,

Chief Commissioner of Income Tax (CCA), C.R. Bulldmg, Statute Clrcle B.D.

Road, Jaipur,

The Secretary to Govt. of India, Ministry of Personnel Public Grievances and
Pensions, Department of Personnel and Trainiag, North Block New Delni-110 001,

Assistant Commissioner of Income Tax {Central),Ayakar Bhavan Rani Bazar,

Bikaner.

T 1(\By Advocate Mr. Varun Gupta forR 1to 3 & 5 as 1d Advocate Mr Vinit Mathur ASGI
; \’illll Anl\m Mtnhm [or R.4)




-‘OA No. 172/2012

‘ l. Gopal Kasar S/¢ Shri P'uam Lal Kasaxa
At present unployed as Casua} Cémputer Operator
In the office of DCIT, C.C.I, Udaipur O/o the JCIT
Central Range, Udaipur.

Mukesh Gayri S/o Shri Vardi Chander Gayri,

At present employed as Casual Computer Operator
In the oftice of ACIT, CC.2 Udaipur O/o the JCIT :
Central Range, Udalpur

(854

3. Harish Lzkshkar S/o Shri Labh Chand Lakshkar, |
At preserit employed as casual Computer Operator -
In the ol mc of JCIT, Central Range, Uda*mu

4, Miss.Priyanka Soni D/o Shri Arunji Swamkar,
At present employed as casuul, Computer Operator
S In the office of JCIT, Central Range, Udaipur.

5. Moti Lal Dangi S/o Shri Puraji Dangi, .
At present employed as Casual Peon in the
Office of JCIT, Central Range, Udaipur.

0. Rop Lul Dangi S/o Shri Dulaji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range,Udaipur. |

QA No. 173/2012

1. Pushkar Lal Dangi S/oShri Udai Lal Dangji,
At present employed as Casual Driver
In the office of DDIT, Inv.], Udaipur
O/o the Addl. DIT, Inv.Udaipur.

Balu Ram Dangi S/0 Shri Ram Lal Dangi, ;
At present employed as Casual Peon, [
In the oifice of DDIT, Inv.2. Udaipur O/o the AddL.DIT
Inv, Udalpux

o

3. ~Vijay Lohar S/o Kishan Lal Johar,
- At prescnit employed as Casual Pcon in-the office of
the Addl DIT, Inv. Udaipur, S

4. Poonam: f‘hdnd Meena S/o Shu Narayan Lal Meena
At present employed as Casual Peon, .- Gello T :
In the office of DDIT, Inv.2. Udaipur O/o the Addl. DIT T -
Inv.Udaipur. '

5.-  Smt.Sushila Bai Sonawat W/o Shyam Ll Sonawat,
At present employed as Casual Sweper,

.. Inthe oftice of AddLDIT, Inv.Udaipur.

7 ‘}i’\;} alesh Verma S/o lat Shri N.L. Velmd
) rp\§8uu cmploycd as C"zsml C)mpul’ Opelator




19
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7. Yashwant Joshi S/o Late Shri Mohan Lalji Joshi, - -
At present employed as Casual Computer Operator,

In the office of DDIT, Inv.2. Udaipur (/o the Addl DIT
Invi.Udaipur. :

(By Advoeate Mr. JK Mishra in all the above cases)

Vs.

1. Union cf India through Secretary, Central Board of Direct Taxes Ministry of
Finance, Government of India, North Block, New Delhi.

‘ The leupal Chief Controller of Accounts (Pr. CCA), ueﬂfral Board of Direct
: Taxes, New Delhi.

3. Chief Commissioner of Income Tax (CCA), C.R. Bulldmg, Statute Clrcle B.D.
Road, Jaipur.
4, The Secretary to Govt. of India, Ministry of Personnel Public Grievances and
Pensions, Department of Personnel and Training, North Block New Delhi-110 001.
; - 5. Joint Commissioner of Income Tax (Central Range), 3" floor, Mumal Towers,
! © N+ 16,Saheli Marg, Udaipur,
, G ,
(By Advocate Mr. Varun Gupta for R 1to 3 & 3.
—-<*  (None for R.4)

&

o

Per: B K Sinha, Administrative Member

These applications have bear; directed Vagainst the  order
No.F/Mo/CCIT/JPR/AdAL.CIT {Hgrs) /2011-12/710 dated 31/5/2011, of the third

respondent [A1l] and OM No0.49011/31/2008-Estt© dated 12.9.2008 of g respondent

[A2). As these have the same cause of action. all the applicatieﬁs are disposed of by this

common order.

Reliefs sought for:

“(i} That the applicants rﬁay be permitted to peruse>this joint application on
behalf of five applicants under Rule 4(5) of CAT Procedure Rules, 1987.

i o~ (i) Thqf impugned order dated 21.5.2011 (Anhexure.Al) issued by 3"
! ' respondent may be declared illegal «nd the same may. be quashed. The
‘( respondents may be directed to make payment to the applicant @ 1/30'" of the
| pay at the minimum of the time scale of pay of the Group D staff plus dearness
i allowances i.e, Rs. 292 per day as basic pay w.e.f. 17.2008 and applicants
|
|
I
|

n allowed with all consequential benefits including the due arrears ihereof. The
Tr—— = aated 12.9.2008 [Annexure.AZ)

may be ordered te be medified
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circumstances of this case in the mterest of /usttce

(iv) That the costs of this application ni’ay be awarded.”.

2 All these OAs have been acco‘mpénied by Rule 4(5) Application for filing the joint

application. These have been alfowed.

Case of the applicanté

3. The case of the applicants in brief is that the applicahts were initialty engaged as

mentioned against their names in Income Tax office along with their educational

qualification as per the ¢hart below:

~ (ifi) That any other direction or orders may be passed in favour of the
applicants, which may be deemed just and proper under the Jcrcts and

~ daily wage casual workers to work as casual computer operator/peon etc. on the dates

Educational -

Data rdm working

OA No. ¢ Name of applicant(s)
) oy qualification ~ | **
"OAS31/2011 - Abdul Kadar MA ’ 19,3004
i Ajit Singh Chauhan BA . 1.4.2005 -
Bhunveshwar Paneri i BA - 1 15.4.2002
| Dinesh Jain ' B.Com - . : |12.5.2002.
iHiralalDang] v | 7th 1.5.2007
OA530/2011 | Nagaraj Meena MA 11.5.2604
' Narayan Lal Dangi 7" 2.2:2010
~ Narbada Shankar Menariya 8th 1.5.2003 )
Narendra Bhatnagar BA 1.7.2007 "
.- Narendra Purbia 1ith 22.3.2005
0A529/2011  , Vikram Arya g -1 1.10.2007
. Ramesh Kumawat BAL 71 2.5.2002 .
| 5 Prakash Harijan 7th - 14.2.2002
- { Iswar L3l Prajapat 8 ~y 18,2005
| Amba Lal Meena 5th 2.1.2004
OA 532/2011 ! Manish Rawat B.Com 11.2.2004
| Manohar Singh Meena g™ 24.11.2010 =
| Padmesh Sharma MA 1.9.2007
' Praveen Sandhaya BA 21.10.2005
i ’__‘Pushkar Choudhary BA 1.4,2004-
'|0A 533/2011 . Vijay Singh Chouhan g ot 24,11,2001
Vinod Kumar Chouhan 7th 1.10.2001
' Yogesh Meena oth 10.6.2002
i | Kishan Lal Meghwal g 7,6.2005
. BA.BEd i

1:40.2007




)
0A 534/2011 Naresh Menaria BA . 1.7.2007
‘ “Pankaj Joshi BA 1.3.2007
~ Prashant Singh Ranawat MA 1.10.2001
i Rekha Gehlot 4" 1.5.2007
Rugesh Dangi 8th 1,1.2005
'0A535/2011 | Teji Lal Meena ra e 2/ 52011
| Tilkesh Soni MA V47,2007
! Yashwant Purohit BA 1.2.2004
i Niranjan Nath sth 13.7.2001
! i Dinesh Harijan g 20.12.2004
L i Kishan Lal Dangi _ 9th 1.7.2006
: OA536/2011 i Ravi Shankar Bagorla BA lind 5.12.2008
E ' Sashi Kala Gari Saksar - 5.5.2002
! ! Vishram Bairwa 112" 2.3,2002
: Bajrangi Yadav g 6/2004
{ __ iMmahendra Singh Rathore 12th . 12.4.2006
[ OA537/2011  ~Sohan Lal Dangi gh 1.7.2007
o - Sonali Patwa MBA | 10.1.2005
' o : Sonu Chouhan gh w1 1,8.2005
{ Vardi Ghand Dangi s 4L | 5,6.2002
- o :varshaMehta MA MBA .20.9.2004
1[,“*‘\ 538/2011- "1 Jai Singh Sarangdevot BA - "1.6.2002
| Jaswant Singh BA . . 116.6.2008
| Kamilesh Kumawat lind year BA | 21.6.1999
' Kanhiya Lal Dangi |8 1 6.11.1995
- i Kishore Kumar Yadav 8th 1.4,1995
'OA53g/2011 Kuldeep Singh gh 1.2.2005
Mahesh Chandra Kulambi BA 1.6. 2002
. Mahesh Nagda MA 1 1.6.2002
- Manish Sanadhya BA 1.3.2008
__Manisha Sharma B MA 15.4.2002
OA540/2011 ,-Rajesh Rathod (Sunif) gh 1.1,2001
Rajmal Mali o, 4.4.2008
1 Smt.Geeta Bai Saksar 1.4.95
| Sohan Lal Meena 7ih, 20.12.2004
,_l Sunil Sukhwal aih 1.12.2006
OA541/2011 ' Ambalal Gameti A 25.11.2004
. Deepak Dangi 1ot 17.3.2007
¢ Dharmendra Kumawat ip-Enge. 5.1. 20Q4
, Gopal Dangi ot 7.7.2007
= Jumme Khan Pathan . 1.6.2006
| OA 542/2011 ' Devilal BAPGDCA - | 1.7.2009
- | - Poonam Chand 12" 30.5.2002
' *Ashok Kumar Sharma MAB.Ed: - - 19.11.2009
, Barma Meena 9th ‘ 16.5.2011
OA 560/2011 i "Gaurav Sharma ‘MA o 1 Nov.2007
I Manlsh Sharma B.Sc (Maths) Nov 2007
8th )
B ‘ Bhanwar Lal Mund i Aug. 2004
OA 498/2011 ’ Sanjay Kumar Kumar BA 27.10.2006
. ; Sarwan Kumar 5t . 130.4.2007
MALLB ~~ | 1.8.2003 .
BA | 1.7.2006
5th 1.4,2004

A e By e




' 04 499/2011

{
'
!
{
1
i

oA 500/2011 -

' 0A A501/2011

OA'aov/zon

| OA 511/2011

OA 512/2011

"0A 517/2011

OA518/2011

0A519/2011

0A 523/2011
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' Rajendra Gurjar g 14, 8.97
~ Hansraj g 3.3 5008
" Gautam Samariya gh 5.12.2001
~NarendraSingh_ 10th 1.5.2007
| Shailendra Shankhala MA 14,5.1997
! Alok Vyas. . BA 18.9.2001
! Gulab. BA 5.12.2001
; ﬁrpnt Pandit MA 3,7.2002
LaI Chand Nath BA 6.5.2002
' Amar Singh gt 16.10.2008
_Iswar Sharma 10t '3.3.2002
| Sharwan Bhati gt 13.8.2007
i Lalit Kumar BA 12.5.2008
" Lalit Gehlot gh 3,9.2001
i Tulsi Ram g 2.5.2002
* Sharwan Vyas MA 1.1,2009
' Smt.Bhanwari Devi g 17.5.2000
. Kailash Kumar Chawariya 12t 1.1.11996
- Dinesh Vaishnav 10th- 134, 2@09
 Vinod Godara - - BA Gcta003
: Ramesh Soni B.Com-li Yr~ | 20.2.2006 .
; Randhir Kumar BA ¥ | 14.10.2008
* Subhash Chander MA April 2002
; Sohan Singh 10th 15.1,2007
“"Mohd Ifran g® 25.2.22008
: Vikram g 10t 2.2.2008
, Ratan Lal Sth i JuIy, 2002
| Kishore Sth July, 2002
! Vimal Kumar Swami MA 1.12.2005
. Krishan Kumar Kansara 12" 1.1.2007
: Madhuri Sdrswat BA 1.8.2008"
" Shravan Kumar Shankhla BA 1.2.2007
. Mahender Singh Parihar g 29.3.2007
© Ravindra Kumar 8th ' 1.1.2005
| Sharwan Kumar Meghwal gt 1.4.2002
Hari Prakash Suthar 8.Com 11.12.20€3
| Rajesh Kumar Jhungh Sth 3.3 2003
| Mahender Kumar Ramawat MA 3. 12 2003
! Praveen Sharma 8 3.12.2003
 Sukhvinder Singh 12th 128.11.2003
. Kamal Kishore Swami B.Com 24 9.2001
Shiv Kuamr Swami BA. 2005
_Jitendra Jhungh 5t 7 4. 1998 _,
- Ram Swaroop Meena 7" 13.92001 °
-1 Nirmal Kumar Kheriwal MA 8.10.2001
Ra) Kumar Barupal BA 1.4,2004
i Jitendra Slngh Rajput BA, 30,12.2010
litender Sharma BA I,ITI 24.8.2009
1 Ratan Lal Sen M.Com 2.12.2002
| Vishal Kumar Modi BA 29:3.2001
Uabdul Qadir BA-I 13102008




0A 5242011

0A 16/2012
[ 0A77/2012

i 0A 91/2012

T0A 172/2012

- OA 173/2012

| OA 386/2011
|

' 0A387/2011

1
i
'

: OA 482/2011

Raj Kumar Mati - -
Bharat Kumar Modi

Gaurav Chouhan

~ Pushpkant Sharma

Yashwant Kumar Rawal

___._VRam Sagar Meena
~ Gauri Shankar

Gopal Kasara

Mohd.Umar

Mukesh Gayri

" Harish Lakshkar

-Miss.Priyanka Soni

Moti Lal Dangi
Roop Lal Dangi

¢ Pushkar Lal Dangi
. Balu Ram Dangi
" Vijay Lohar

l
l

|

Poonam Chand Meena

Smt.Sushita Bai Sonawat
Kamlesh Verma
Yashwant joshi

Anil Kumar Solanki
Deepak Parihar
Purkh Das

Prem Prakash Sahu

Jaideep Sofanki
Bhawani Singh
Mahaveer Singh
Rakesh Puri
Surendra Bhati
Shankar Lal Parmar

. Tabish Anwar

* Jitendra Kachawaha -
" Deep Singh
| Ugam Singh

‘Ramesh
* Raju Ram Mali

. Satveer

Jagdish Singh Rathore
Rajendra Kumar Parihar
Kanhaiya Lal

i Vipul Tandan

Narpat Lal Parihar

¢ Hitesh Chandra
" Smit.Lalita

Kushal Singh

i Daulat

: Praveen Singh
{ Mahendra Singh
Suresh Kumar

B.Com(U/S) 24.8.2009
Dip.in Inf.Tech | 21.9.2010
BSCIT L
Hr.Sc. 14.3.2011 :
e 2126002
10" 1.10.2008
109 1.6.2006
gth 1’ 1.2002
tohd.Un L . 1o Aug. 2007
MA DLL 317 2.2002
M.Com.BEd 18.6.2002
BA, Bed Aug.2008
B.Com.B.Ed Nov.2008
7 Jan.2002
_|sth Aprili2002 ¢
10" 1.6.2006 E
12 6.6.2007 !
BAl 1.4.2008 ‘
Sth 5.6.2007 ;
Semi.L 1.7.2005 ‘:
8.Com Aug.2007
. MA Dip.Computer 852009
T BA Il 27.6.2002
BA 6.8.2007
BA Ist 20.12.2001
BA 24.7.2007
BA 19.5.2002
BA Ist 20.7.2002
MA 26.6.2008
12" 6.8.2007
BA - 4.8.1999
MA 18.2.2002
12t 13.6.2007
BA i 1.4.2003
BA 6,7.2002
oA ! 1.8:2004
5.10.2006
BA
" MA 1.11.2007
5th 1.4.2009
9th 1.2.2003
9 th 1.1.2003
9 th 25.8.2003
BA - | 15.10.2002
BA 4.9,2002
BA 25.11.2002
BA 25.10.2002
8th  123.11.2006
12 th 1.10.2002
8 th 15.£.1997
8 th 1.12.2008
_l8th

21.6.2007

—

<



Arun Kumar

‘ OA 464/2011 8 th 1.5.1996
Santhosh Kumar 8th 7.12.2007
Raju 5th 20.5.1997
Mahendra Gurger 8th 6.8.1997
* “Chandra Prakash BA Pass 1.5.2002
i ' _ DeepaRam BA Pass Sept. 2007 ;
0A 465/2011 Gonal Lal Prajapat 12 th pass 1.9.2006
Anandi Lal Saini 12 th pass Jan 2008 '
Tikam Chand Sen 10 th pass 18.2.2003
~ Hukam Chand Sain] 12 th pass 22.7.2007 3
OA466/2011 - Manoj Kumar Bora Not indicated | 15.3.2002 i
' M.Com -
Satyanarayan Kansara M.Com August, 2005
Nitesh Tolawat 8th Dec. 2006 i
Narendra Meena 10th 9.10.2007
, : ~Laxman'Singh 16.10.2009 i
OA 467/2011 -Chandra Prakash INot 12482009 ‘
mentioney:,: = -
Bhanwar Lal Chaudhary .do. 28.8.2005
Lalit 10" pass 1.1.2008 :
__ smt.lalita o 12" pass 1242004 0
OA 468/2011 Inder Singh Chauhan 12 th 13.1.2000 :
Pradeep Singh 8th 19,3.2008
Amrav Dan Charan BA 8.1.2002
Manisha | BA 10.7.2008 |
4. The applicants contend that they weie engaged on daily wages they have been

primarily performing auxiliary office duties from time to time as per the orders of their
officials in charge on full time duty of eight hours a day. There is no difference hetween

the nature o'f work entrusted tc them and that being performeri;by the regular

' employees which they have discharged to the full satisfaction of the respondents The

ap\gl?é ts also refer to OM No. 49014/2/¢6 Estt.(C) dated 7.6.1988 of the respondent
\\ \

'gﬂuate of 1/30™ of the pay of tie minimum relevant pay scale plus dearness
g ..g‘{ .

-

“5y 6wance for work of eight hours a day. Where the work being done by the casual
workers is different from the work done by a regular employee the casu,;-\_ai‘;a/orkers may
be paid only

the: minimum wages notified by the Ministry of Labour or the State

\ Government/b nion Territory Administratior,, whichever is hlgher as per the minimum

B S

e s A <
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wages Act, 1948, Where a Department i'sgi_alréady paying daily wages at a higher rate
the practice:is to be continued with the ;ipproval of its Finan;iai A:dyisor. The casual
workers are}to be paid weekly off after sl)« days of continuou-s worl><.- The DoPT issued
another urcular dated 10.9.1993 relatlng to the grant of temporary status and
regularization of casual workers under the dlrectlves of the Principal Bench of CAT dated
16" Feb. 1990 in the case of Rajkamal and others Vs. Uol. [Ad]. The guidelines dated
7.6.1988 would continue'to hold>good simultaneously. Accordingfy’thé‘ applicants were

th

being paid wages at the rate of 1/30™ of the minimum of pay plus DA and it has been

. periodically revised. The guidelines of the, DoPT for merger of the 50% of the DA with

basic pay = dated.31.5.2004 have also been put into effect in respect of the applicants.
— - ) .

e

-

[A5]. In sum and substance by the time we reach 1.10.2010 we find that the applicants

" have been paid Rs.292/- per day [A8].

5. The grievance of the applicants arises from the fact that:‘thé-zrespondent No.3
i;sued an order vide his order dated 31.5.2031 [A1] that the recommendations of the 6%
Pay Commissibn are applicable .only to the Casual Laboufers conferred yyith tefnporary
status and are not applicable to the casualvvx__/:orkers without temporary status. The same
order withdrawé the earlier o‘rders and direé{s that the applicants be paid at the rate of
Rs. 164/- per d:ay where the nature of the onrk of casual workers |sthe ;ame as that of

_regular employ}ées’. The applicants have core to this Tribunal against the afore order

(Al]. The IEarned counsel for the applicants’ contends that the impugned order is based

¢ continted to do so. The 6™ Pay Commission Report does not exclude them specifically
\\

\and had it been so it v_\(‘ou‘ldr'have‘ amounted 1o drawing distinction between the same

———— e ——— e e e e —— =
I E————— e
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categories of workers violative of Articles 14 and 21 of the Constitution. They are being

treated as separate classes without there being any intelligent differentia, amongst the

same. The appiicants have also referred to the case of Surinder Slngh Vrs Union of

" India AIR 1986 SC 584 and contend that the matter is no longer lnte'ri a thh the passing

of the afore mentionedJudgment

Case of the respondents
6. The counsel for the respondents lhas fully contested the OA lhe principal

argument of the respondents is that DoPT OM dated 10.9.1993 .[A5] was issued in

N
™ pursuance ofjudgment of Principal Bench:-of CAT dated 16.2.1990 to grant temporary

status and regularization to those casual labour who were employed at that pomt%

time and had rendered one year of conti?uous service in Central Government offices

other than in the Departments of Teietbm_, post .and ”Rail‘ways. '_Fhe DoPT had
subsequently issued a clarification vide (IFM No0.40011/6/2002-Estt© dated 6.6.2002
clarifying that:the scheme relating to the gr';cint of temporary scheme as per order dated
10-09-1993 isf{'n"ot an ongoing scheme but?rather one one time fdi‘spensation to those
L :
who had bee’nigiven temporary status on compietion of 240 days of work or 206 days in
: . : i :

case of offices having 5 days week. It waé'further clarified that those who had been

granted temporary status would not be stripped of the same but the those who have

ioined the service on a subsequent date cannot seek to derive advantage of th|s order

for grant of temporary status . The nature o;f work of these employees is different and

as such they are being given wages at the. h:ghest of the minimum wages at Rs. 164/ -

_per day. The OM dated 12.9.2008 has b‘t,en mismterpreted by the applicants as it

-eeaffl-y_»\provides that only the warkers with_; temporary status will continue to receive

&
3

T their‘wz_‘a"'_é;es under the instant scheme on thj'e basis of the scales of Group D employees

as Pay Band and the corresponding Grade ;>ay recommended by the 6" Central Pay

7

) ?_Comr)nssmn As such the applicants are notientitled to any relief. i
A - i ’
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Facts in issue: i

i

7. After having gone through the p;gadings of the parties and listen to their oral

- submissions the following facts in issue emerge:

(i) Whether the applicants have been performing the saiie nature of
duties as the regular employees?

(i) Whether the reduction of wages as has been ordered vide the impugned
order {A1], violates Article 14 and 21?

(iii)  What relief(s) if any could be granted to the appllcants?

Findings

Whe ther the applicants have been perfo:mmg the same nature of duties as the regular
employees?

-

=8 The recruitrﬁent of casuéi workers;}and persons on daily wages was reviewed in
the year 1998 on the basis of which the D‘e::'partment of Personnel-and Training, Ministry
of Personne! Public Grievances and Pensidns, issued OM No. 49@14/’§/é6-Estt© dated
7" June, 1988. This OM started by recoggr;ﬁiing. that persons on daﬂy wag:es should not
be recruited for work of regular nature bu* only for work which is casual, seasonal or

intermittent by nature for which regular pasts cannot be created. The OM further

provides:

e :, (/v} Where the nature of work c’ntrusted to the casual workers and regular
T fﬂ_/ o -~~ employees is the same, the zasual workers may be paid at the rate of
‘1/30 of the pay at the aninimum of the relevant pay scale plus
deamess allowance for work of8 hours a day.
In/casés where the work done by a casual worker is different from the
w‘ork,done by a regular employee, the casual worker may be paid only
‘—j'g/ﬁthefm/mmum wages notlfred by the Ministry of Labour or the State
fﬂﬁ'overnment/Unlon Territory Administration, whichever is higher, as per
the minimum Wages Act, 1948, However, if a Department is already
paying daily wages at a higher rate, the practice couid be continued
with the approval of its Financial Adviser. Y
(ix) Where work of more than or.e type is to be performed through the year
but each type of work does not justify a separate regular employees, a

o n - multifuizctional post may Le created for handling those items of work

-with the concurrence of the Ministry of Finance.

4




9. In the year 1993 the Principal Bench of Central Administrative Trlbunal delivered

a judgment on. 16.2.1990 in the.case of Ra/_'lcamal and others Vs. Union,,of India and

others {1990) 13 ATC 478 therein it issued%gertain directions to the Govt. of India, as
under: , ' i

“29. In the light of the foregoing; the application is disposed of with the

following findings; orders and directions:
it

(i) We hold that the present prd‘c: ice and procedure followed by different
rmnlstr/es/departments and the offices under them m the matter of
engagement, disengagementand regularization of cas .al labourers on
tl7e basis of their separate strength of staff results in inequalities and
injustice. The Government of India, except the Ministry. of Railgays,
should be treated as a smgle unit in the context of engagement and
regularization of casual labourers -

(i) The impugned orders dated 12th October, 1989 passed by tlie
raspondents, are set aside and quashed. L

(iii) 7he respondents are directed to continue the services of the applicants
as casual laborers in the regumr vacancies in the post of Group D arising
in the Ministry of Food and uwl Supplies and its offices at Delhi and to
conszder their reqgularization | m such vacancies;

(ivl  Incase, no vacancies exist in tne Ministry of Food and Civil Supplies and
its offices, they should be adjusted against the vacancies of Group D
staff, in other ministries/departments/attached/subordinate offices for
appomtment in accordance W/th the scheme directed to be prepared as
mentioned in paragraph 21 above Lo

(v) The respondents are d/rectoa not to induct fresh “e.,:ults as casual
labou;ers through Employment Exchange or otherw:se, overiooking the
p ‘eferential claims of the appllcants, and

(vi)  The emoluments to be given to the applicants till their regularlzatlon

should be strictly in accordance with the orders and instructions issued

t y the Department of Personnel and Training. After th tr regulq rization,

t‘vey shall be paid the same pey and allowances as lcgu:ar employees

l:elongmg to the uroup D cateoory ET
tvi The interim order passed un December 11 1989 and contmued
fx & tllereafter directing the respm-dents that the status quo as regard the

_ e

maintained is made absolute.
My, 107 Even afjcer the issue of the afore saitl OM as it would appaar ffom paragraph 2
that the recrLi;itment of casual workers w{éund continue as contained in OM dated

[

7.6.1988. On"-31.5.‘2604 the DOPT jesued a revised OM vide No 4,9014[5/2004—Estt©

i
o1

directing merger of 50% of the Dearness A!_-l'fowance with basic pay for computation of

daily rates of wages of casual labourer as under:

) /,.r—-»

eont/nuonce of all the fo:y!/ applicants as casual labourers, be 4

e ——— e — =
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“The undersigned is d/recteo to say that references have been
received from various quarters seekmg clarification whether 50% of
Dearness Allowance merged with hasic pay to Central Government
‘employees w.e.f. 1.4.2004 vide Iw/nlstry of Finance, Departinent of
Expernditure OM No.105/1/104-IC dated Ist March, 2004 WuL’Id be
admissible to casual labourers fer the purpose of corroutaz on.cf
their daily rates of wages. =

. The matter has been com/dered in consultation with the
M/m.»zry of Finance and it has beea, ciec:ded that 50% of the Dearness
Allowance merged with the basu pay will be admissible to casual
Iaboux ers with temporary status and also to casual ernplc y2es who
are entitled to daily rate of wages with reference to the minimum of
the pay scale for corresponding iegular Group D official w.e.f Ist
April, 2004 for the purpose of camputatlon of their daily rates of

N wages The casual labourers entlth.d to daily wages not linked to the
B & minimum of the pay scale plus Dearness Allowance for corresponding
- Group D employees or casual workers/contingent employees engaged

oF part time basis shall not be entitled to the above benefit.

This issues in concurrence wvh Department of EX/JP ;cuu; e IC
UO No.105/1/2004-IC dated 19" May, 2004.”

11.  On the basis of the above circular. the respondent No.5 issued OM dated

9.7.2007, the relevant part of which reads as follows:

“In accordance with the mstruct/on ‘aid down in the Deaartmen. of
Personnel & Training Om No. 49014, 2/86-Estt@ dated 7.6.1988 read
with DOPT Circular No. 49014/5/2004 dated 31/5/2004, sanction is
hereby ‘accorded to the payment of’ rasual workers paid on daily wage
basis, where nature of work is the su'r;e a that of the regular employees
at the rate of 1/30" of the pay at t‘:e minimum of time scale of pay of
the Group D staff plus Dearness an plus dearness aiow:,nces, ie.,
1/30" of (Rs.2550/+ Rs. 1,275+ Rs. 1169.25/1338.75 ie., Rs. 164/- pr day
for8 hours of work a day. :

2. Inc cases where the work done by casual work is different from the
wozk done by regular employees, tne daily wages payable will be Rs.
144/- per day in terms of Dy.Laboar Welfare Commissioner {Central)
S~ ‘communication Ref.No.Dy.LWC( C)/I\/k'iWR/2005/4000 dated 30.9.2005.”

12. The respondent organization acknowledged that the work beh’:g.;done by the

OF _‘yrs On da:l\ wages performing dlfferent 52t of casual duties. In recognition of this

" E -*.‘s

fact admlttedl\uthe wages being paid to the rpplicant were further rev'i:sed vide ietter




W

Akt

"No. CC/JPR/2008 09/2773 dated 12/17th NO/ember 2008 a d"L tte - No. CC/JPR/2010-

11/289 dated 18”‘ October, 2010 [A7& A8] The rater brought up the payment to be

made to such employees to Rs. 292 per day on the basns oft € above formulation

3

The applicants submitted a representatlon to the respondents wherein they have

detailed the worl\ being done by them as per the Circular No. 22 dated 18 1.2011 under

&

the multitasking scheme. It is mterestlng to note that the work involves a much larger

vista than what is ordinarily done by an average employee and wh|ch no regular

employee would normally agree to do.

» ',photocopyiiié,; night and guard duty, driving:}QVehicles, wat'ering‘the plants to meri¥on a

4 i - i P
few in addition they are also required to do date entry, typing of letters afid return

. feeding and-‘,p‘._rocessing. The applicants in thls representation admitte"dgt‘hfal:-the scheme

ik

of Casual Laoourers (Grant of Ternoarary StdtJS and Regularization) was only applicable

|

1

|

[ o i '
1 . v

1

I

|

|

till 1993 but they made request to the effect tnat the Mimstry should be asked to revise

this scheme. .

13. /\dmittédly, the Scheme of 1993 was a one time dispensation. This issue has

-,v; -

, o been dealt with in a decided case by the Hon ble Supreme Court Umon of Ind/a Vs,

1

Mohanlal and others, (2002) 4 SCC 573 and held as under A

l ¢

e “6. Clause 4 of the Scheme is’ very clear that the conferment of ~
L . ‘tempaorary’ status is to be given to the casual labourers Who Were in
bt ' employment as on the date of commencement of the Scheme. Somé of -
b the Ceniral Administrative Tr/bunals took the view that this-is an
ongoing scheme’and as and when casual labourers complete 240 days -
of work in a year or 206 days (in case of offices observing 5 days a ‘
week), they are entitled to get tempor ary’ status. We do not t} ;mg thot
clausé 4 of the Scheme envisages it s an ongoing scheme. In order to
acquire ‘temporary’ status, -the casual labourer should have_:been ’m.‘ .
A employment as on the date of commencement of the Scheme and he
iy should have also rendered a continiipus service' of at least one year

"- ¥ -w ich Feans that he should have been engaged for a period of at least

: 240 days in a year or 206 days in *ase of offices observmg 5 days a

L\/’g’wdel/ne to be applied for the purp:xsD of giving ’terf-oorary 5tatus to
,‘l'é" Il the . casual workers, as and A/nen they complete one year's
- ;.i'" ( <
|
|



continuous serwce Of course, /t is up to, i.lion government to
formu/ate any sche"ne as and when it is fotinid necessary that the casual
labourers are to- te glven temporar status and Lcer they are to be

AT

absorbed in Group _ posts

8. The Division Benc h ofthe Calcutta ngh Couf* {n T.Rajakili V. Union of
India WP(CT) NO. 80 cf 1999 (Cal)(DB) held that ciuuse 7 must be read in
a manner in which lt ¢loes not render it unconsfltu tional. The employers
cannot ct their whim dlspense w:th the services of the casual labourers
who have acqurred ”temporary status. The entlre object of the 1993
scheme was to regularlze aII casual workers. To allow such uncanalised
power of termmatlon would alsor efeat ‘the” object of he Scheme.

Dispensing with the services: of a sal | boure, under clause 7 in our
view, could be for misconduct et o

9. Having regard to the general scheme of 1993, we. are also of the view
that the casual Iabourers who. acqurre ‘temporary’. status cannot be
removed merely on‘the whims and fancies of the employer. If there is
sufficient work and other casual Iabourers are-still to be employed by
the empléyer for car rrying out the work the casual labourers who have
acquired ’temporary status shall not be removed from service as per
clause 7 of the Scneme. If there is serious misconduct or violation of
« service rules, it would be open to’ the’ employer to dispense with- the
services of a casual Iobourer who had acquired the ;’temporary status.”

Now we come to th‘e question'that

:hat |s the gwdmg prlnCIpIe whereby the

payment of daily wage worlers should be made iThe questlon was answered by the

Hon'ble Apex Court in the c:'a_sv;.* ofSurinder S_ingh and c}'):’:other Vs. The Engineer-in-'Chiej,

CPWD and others, AIR 1986.5C 584: "

i

“One woud have though'that“jthe /udgment in the
- Nehru Yuvak - I(endra s - casey:(supra) - concluded - further
argument on the questlon. e owever, Shrl V.C.Mahajan,
learned counse/ for the Central Govenemnt relterated the
same argument; gnd also contended that the doctrme of ‘equal
pay for equal work’ was a-mere. abstract doctrme and that it
was not capable of belng enforced in- ‘a court of law.  He
referred us to: the. observatlons of th.'s court in. Kishori .
Moharilal Bakshl Vs.. Unlon ofalnd/a, AIR 1962 oC 1139. We are
not a little surpnsed tha h “an _argument should be
advanced on beh Jlf of the, Central Government 36 years after
the passing of the Constltutlon and 1. 3 years -after the Forty
Second Amendmont proclalmlng Indla " Sccrahst republic,.
The Central Government like-.all orgd ,_srn 'of the State is
committed to the Directive Prmcrples of State Policy and Art.39
enshrines the pi. mcrple of equal } pay. for. equal work. In Randhir
Singh Vs.. Unior:; of India, (1982) 3 "SCR 298 (AIR.1982 SC 879)
this court ha occasron to explai “the observations in Kishori
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. . Mohan Lal Bakshi V L/mon of India (supra) and to pomt out
how the principle ofL equal pay for equal work is' rot an
abstract doctrine and’fow it is a vital and v: go;o.zs doctrine
accepted through tile world - particularly 5y .all socialist
countries. For the beneflt of those that do not seem to be
aware of it, we may ‘point out ha the decision in Randhir
Singh’s case has been followed in many number of cases by
this Court and has been affirmed by a Constitution Bench of -
this Court in D.S.Nakar /.Union of India (1983) 2 SCR 165: AIR
1983 SC 130. The Centra: Government the State Governments
L and likewise all pub/lC sector undertakings aié" expected to
function like model and.znlightened employers and arguments
such as those whichwere advanced before us that the
principle of equal pay for equal work is an abstract doctrine
which cannot be enforced in a court of law should ill-come
from the mouths of the .State and the State Undertakings. We

- ullow both the writ petitions and direct the :espondents asin
he Nehru Yuvak Kendm ’s case (supra) to pay 10 the petitioners
and all other daily rated employees, the same salary and
allowances as are pa/d to regular and permanent employees(
with effect from the' date when they were respectlvely ~
employed. The : espondents will pay to each of the pet:t:oners Pt
a sum of Rs. 1000/- tbwards their costs. We also record our '
regret that many errployees are kept in service on a
temporary daily-wagg basis without their services being

~ regularized. We hopé that  the Government will take

| appropriate action to g‘rcgulanze the services oy cli thote who

C have been in contm‘qous employment for mbre than six

' months.”

{'.j.
[

15. On the basis of the’:é,foresaid discussions we reached the conclusion —the

pa;ment of wages to the daily wage employees discharg’iné‘ the duties of a regular

i

employee will contmue to be governed by the provisions o, Ol\/l dot‘:‘q 7.6.1988 despite

/ '(":‘ 107¢

; " the fact that the OM dated 10.9.1:'9_’93 has been deemed to be a one time dispensation.

Even in the case of Union of Indié:"(/s. Mohanlal and other- Jsupra), the principle that

on:ze attained the status of a temporary it is well protected_ onr‘/ ‘Jlolate to the condl‘uon

that such employee is found gurlty of misconduct when his services can be dispensed
)~. ~
with altogether Under other condltlons the services are protected. The Hon ble

-

il

Supreme Court while F\b|ding so':s_have not dispensed with'this nrinciple. The second ’
conclusion is that it is more thar%:‘clear that the applicants have been doing the same

“work as régular employees and even more, We cannot imag i qr *hat a regular UDC

e e
M
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R -gr%t:lting higher wages to reduce «f e sainc on the bacis of directions from above does not

| 33 LY
jb-iizing asked to do the Work of cleaning and watering the planl'ts. In fact they are-ddi;_hg
:rnore. The nature o.\'c the duties being performed by the applicants has not und'ergon?e?a
c:haﬁge by virtue of the mere f;i::t the impugned circular has been issued by the DoPTE‘."A"‘lt
is well recognized that a circular from ab;ve does not changéd the ground réalities_.iin
effect. Wh‘:ere the applicants have heen performing the duties of a regular‘employee,‘{or
more and continue to do so is a fact their status cannot change overrﬁght by the‘mé;re
£,

fact that a circular has been issued by a supeﬁor authority. The third conclusion is that
ty issue of the impugned OM dated 31.,5.2011 [A1] the material facts are not alteredi"by
crie stroke of pen.  What the applicants were doing earlier they coﬁtinue to dol'i's"_,o
even after the issue of the impugned OM.  As already held that where the nature“;‘(’.)'f

< work remains to be the same a3 the regular employees the péyment will also continde
to be the same.
\Whether the reduction of wages as has been drdered vide the Impugned order [A1]._-i’is 3
violative of Article 14 and 21? '
1.6. The doctrine of equal pay for equal work is well enshrined in our Constitutié‘é
articulated through Article 14. This article for the sal{e of convenience ﬁeeds to;!;e

reproduced,

Article 14: Equality before law:- The State shall not deny to any person equali?y
before the law or the equal protection of the laws within the territory of India.”

" znd has been the corner stone for so many judgments /decisions of various courts more

sa of the Hon’ble Apex Court. !* is-also to be noted that it forms a part of the basic
= . ) :".-_'
frame work of the constiluticn as enunciated in His Holiness Keshvanand Bharti

Sripadagalvaru and others Vs. State of Kerala and another, AIR 1973 SC 1461.Case.

Hence it has also 12 be considered that once a set of workers have been

17

o i
A ;

!;t},‘eﬂhe material facts or restrict the family requirements of such workers. It is trite thfét
/ s

N
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once one is vsed to a higher set of incorre it is difficult for him to curtail one’s .

requirements to a lower income,

18. It is also significant to note that no show cause notice has been issued to

-,

the applicants before reducing their daily wag2s structure. Wh'ﬂé cel;.'cain|y."c.he services
of the applicants as decided in the case of: Union of India ‘Vs. Mohanlal qnd ofhers,
(supra) can be dispensed with one month’s notice by rﬁgans ;)f a termination
simplicitor.  For reducing or altering the wage structure to their'dvisad__i.vantage will
require prior show cause and giving them opg ortunity of being Heard. Tﬁe principle of
Gudi aiteram :(=qrtem is inviolate in such cases. In any event, such a reduction is not

N

justified in the cases in hand.

— A »

.

What re]ief(s) if any could be granted to the applicants?

19. Answer to the first two questions which gc in favour of he applicants, obviously, persuade '

the Tribunal tovt;:zt nswer this question too in their favour. In view of the discussions on the above
issues we comé to the conclusion that the unilateral action of the 'respoﬁdents i}nl'reducing the
wages of the a;éplicants without having given thém an opport'unity fo show cause‘i's violative of
not only the c'pi'nstitutional provisions but also the principles of- natural justivce. It i}hencgbad
under law. The:dipllowing reliefs are, thereforé, ordered: |

(1) The impugned order dated 31.5.2011 [A1] is hereby quashed.

() The respondents are directed to continue making payment to the
- applicants @ 1/30th of the pav at the minimum of the time scale of the
Group ‘D’ staff plus dearness allowance ie., Rs. 292 per days as basic

4t Jay w.e.f 1.7.2008 with all consequential benefits. -

'_‘. No modification of the OM dated 12.9.2008 is warranted as the Iégality
" of the OM has not been in chillenge nor would the same be necessary
‘or granting the reliefs (i) and! (ii). : :

. No order as to the costs.

= (1)

-

-:"2'O¢ The M, No. 142/2012 in DA 534/2011 -éndered infructuous in view of the dispo

. i-_the above OAS : ] ai/
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